BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION No. 71 OF 2023 (SZ)
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Hyderabad (R10) letter dated 22.06.2023 addressed to Respondent
Board.

4. | Annexure-III - GO Ms No. 197, dated 18.11.2021 issued by 6—-7
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(TSRERA) Certificate dated 13.09.2022 issued to M/s. Greater Infra
Projects Pvt Ltd., Miyapur, Hyderabad (R10).
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REPORT DATED 04.07.2023 OF THE TELANGANA STATE POLLUTION
CONTROL BOARD IN OA NO. 71 OF 2023 FILED BY SRI.THAKUR RAJ
KUMAR SINGH, R/o. SERILINGAMPALLY, HYDERABAD.

It is to submit that Sri.Thakur Rajkumar Singh, S/o. Late Sri. T. Deen Dayal
Singh, HRCPC Trust, BHEL MIG-982, Serilingampally, Hyderabad has filed
O.A. No. 71 of 2023 in the Hon’ble NGT, Chennai regarding the constructions
of villas/houses (84No’s) going on in the Full Tank Level (FTL) and Buffer
Zone of the Water body-Varrakunta Lake located in Sy.No.82 & 83 of
Bollaram (V), Jinnaram (M), Sangareddy District.

In this regard, the following is submitted: -
The Board officials inspected the area on 13.06.2023.

1. Sy.No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy District is
located at Latitude: N 17°3251”, Longitude: E 78°21'35".

2. The boundaries of the above site are as follows:

North: IDA Bollaram open plots.
South: Residential area and partially IDA.
East: Mallampet Residential area.

West: IDA Bollaram indusries.

3. During inspection, no trace of Lake/ Water body was observed at
Survey Number 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy
District.

4. M/s. Greater Infra Projects Pvt Ltd, (R10) is establishing independent
Residential villas (84 No’s) in Sy.No. 82 & 83 of Bollaram (V),
Jinnaram (M), Sangareddy District. During inspection, the
representative of Project informed that they have obtained
Environmental Clearance from SEIAA vide order dt. 02.06.2022 for

constructions of Residential villas/houses (84No’s).

5. The Board sought certain information pertaining to construction project
details to M/s. Greater Infra Projects Pvt Ltd vide letter dated
20.06.2023 (Annexure-I).
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6. The Greater Infra Projects Pvt Ltd submitted the following details of
construction project vide letter dated 22.06.2023 (Annexure-II): -

i. The Government of Telangana has issued G.O. Ms.No. 197,
dated 18.11.2021 (Annexure-III) for Change of Land use from
Manufacturing use zone to Residential use zone situated at
Sy.No. 82 of Bollaram (V), Jinnaram (M), Sangareddy District.

ii. They have started construction works of independent Residential
villas (84No’s) in an extent of Ac 7.20 Gts in Sy.No. 82 (Acre
3.39 Gts) & 83 (Acre 3.21 Gts) of Bollaram (V), Jinnaram (M),
Sangareddy District from August 2022.

iii. They have obtained the following permissions for the proposed

construction project:-

a) Land Conversion Orders Agriculture to Non Agriculture at
Sy.No. 82/E, 82/EE an extent of Ac 7.20 Gts obtained from
Revenue Divisional Officer, Sangareddy on 13.08.2020
(Annexure-1IV).

b) Environmental Clearance obtained from SEIAA on 02.06.2022
(Annexure-V).

c) TS-b PASS drat layout letter obtained from HMDA on
26.07.2022 (Annexure-VI).

d) Registration Certificate of Project obtained from Telangana
State Real Estate Regulatory Authority on 13.09.2022
(Annexure-VII).

iv. As per the Revenue Department records (Kasra pahani 1951), in

Sy.No. 82 of Bollaram village, there was no lake shown in Pahani.

7. During inspection, the Board Officials enquired with Irrigation
Department officials Sangareddy Division. They informed that as per
records, there is no lake in Sy.No. 82 & 83 of Bollaram (V), Jinnaram
(M), Sangareddy District.
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8. M/s. Greater Infra Projects Pvt Ltd has applied for CFE of the Board for
the above project of Residential villas (84No’s) in an extent of Ac 7.20
Gts in Sy.No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy
District on 26.06.2023.

9. The details of the proposed construction project as per the EC Order

and CFE application are as follows: -

» Total area - 29,672.9 Sg.m
> Built-up area - 27,193.9 Sg.m
» STP capacity — 65 KLD

The CFE application of the above project is under process with the

Respondent Board.

It is to submit that as per the physical observation, no lake is existing in Sy.
No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy District.

Date: 04-07-2023.
Place: R.C. Puram. \[‘}5\.’/

ENVIRONMENTAL ENGINEER
ENVIRONMENTAL ENGINEER

T.S. Pollution Control Board
Regional Office, R.C. Puram,
Sangareddy Dt. 502 032.
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TELANGANA STATE POLLUTION CONTROL BOARD

1;__n__.. Regional Office : R.C. Puram, 25-35/11, Tulasi Reddy complex,
e 2" Floor, Near Mandal Office, R.C. Puram, Sangareddy District.
AU 4
Lr. NO.ﬂLeqallTSPCB!RO-RCPI’2023-,’17l - Date: 20.06.2023
o,

~,

V' M/s. Greater Infra Projects Pvt. Ltd,
Plot. No. 217/A, 2™ Floor, Near Metro Station,
Matrusri Nagar, Miyapur,
Hyderabad- 500049.

Sir,

Sub: TSPCB —RO, RCP —0.A.No. 71 of 2023 filed by Sri. Thakur Rajkumar
Singh, S/o. Late Sri T. Deen Dayal Singh, HRCPC Trust, BHEL MIG-
082, Serilingampally, Hyderabad in the Hon' ble National Green Tribunal
(NGT), Southern Zone, Chennai regarding the constructions of
villas/houses (84No's) going on in the FTL and Buffer Zone of the Water
body- Varrakunta Lake located in Sy. No. 82 & 83 of  Bollaram (V),
Jinnaram (M), Sangareddy District by M/s. Greater Infra Projects Pvi.
Ltd, — Information Called for — Reg.

Ref: Hon' ble NGT, Chennai O.A. No. 71 of 2023 filed by Sri. Thakur
Rajkumar Singh.
(@l@le)

With reference to the above, it is to informing that Sri. Thakur Rajkumar Singh,
S/o. Late Sri T. Deen Dayal Singh, HRCPC Trust, BHEL MIG-982, Serilingampally,
Hyderabad has filed O.A. No. 71 of 2023 in the Hon’ble National Green Tribunal
(NGT), Southern Zone, Chennai regarding the constructions of villas/fhouses
(84No’s) going on in the FTL and Buffer Zone of the Water body- Varrakunta Lake
located in Sy.”No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy District.

In view of the above, you're here by directed to submit the following details of
your project within 3 days.

1. Location plan duly mentioning Survey Numbers.

2. Area details i.e. total area of land & Buildup area.

3. Proposed water consumption and waste water generation.

4

. Proposed Wastewater treatment system.

Yours faithfully,

@Pﬁ/
/ENVIRONMENTAL ENGINEER
77 ENVIRONMENTAL ENGINEER

T.S. Pollution Control Board

Regional Office, R.C. Puram,
Sangareddy Dt. 502 032






GREATER
INFRA

Date : 22-06-2023

To

The Environmental Engineer

Telangana State Pollution Control Board
Regional Office, R C Puram

25-35/11, Tulasi Reddy Complex,

2nd Floor, Near Mandal Office, R C Puram
Sangareddy District- 502032

Dear Sir,

Sub : Reply for the Letter bearing No. Lr.No.2/Legal /TSPCB/RO-RCP/2023-171
dated 20-06-2023

With reference to the above we have received the letter bearing no.
Lr.No.2/Legal/TSPCB/RO-RCP/2023-171 dated 20-06-2023 and we are submitting
the required Documents.

We have taken all necessary permissions and approvals from the Government
Departments in the State, M/s Greater Infra Projects Private Limited has started
construction work at the subject property in the month of August, 2022 as per the layout
permit issued by the HMDA / Municipality.

While so some third parties under the guise of Human Rights & Consumer
Protection Cell (Trust) and some antisocial elements to extract money, by black mailing,
have started intimidating us and the Land owners by publishing false articles through
media alleging that the construction work being caused destroying non existing
Varrakunta Water body. We hereby request you not to encourage the false news.

Enclosing the following documents :

1. Land Conversion (Nala) Proceeding No. A2/5507 /2020 dated 13-08-2020.
2. Industrial to Residential conversion GO MS. No. : 197 dated 18-11-2021
3. Environmental Clearance Identification No.: EC22B038TG121492 dated

06-02-2022.

4. HMDA /Municipal Proceeding No. 005547 /LO/HMDA/1072 MED/2022 dated
26-07-2022.

5. TS RERA No. : P01100005013 dated 13-09-2022.

6. Bollaram Village Map

7. Ground Water Prospects Map

8. TOPOMAP

9. Telangana State Remote Sensing Applications Centre

Thanking you,

Yours Faithfully,
GREATER INFRA PROJECTS PVT. LTD

K vPﬁﬂf/‘ﬂM s

Authorised Signatory

GREATER INFRA PROJECTS PRIVATE LIMITED
Plot No. 217/A. 2nd Floor, Near Metro Station, Matrusri Nagar, Miyapur, Hyderabad 500 049.
Email: greaterinfra@gmail.com
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GOVERNMENT OF TELANGANA S
: ABSTRACT -

: R © 7 Municipal Admlmstratlon & Urban DeveIOpment Department Lo Hyderabad
) Metropohtan Development Authonty - Change of Land use from Manufacturing use
: - Zone to Residential use zone situated at: Sy.No.82 of Bollaram {V), Jinnaram Mandal,
Sangareddy Dlstnct to an extent of 29863 89 sq mts.- Conflrmatlon of  Draft
o vanatlon Notmcanon < lssued :

.........................................................

MUNICIPAL ADMINISTRATION & URBAN DEVELOPMENT (Plg i(1)} DEPARTMENT

GOMs No 197 e e
e R R Ry e Read the following:
i F‘ro’h’w ‘the MC., HMDA L_etter N%E4324/SKP/CLU/U6/HMDA/

03062019 Dated: 15 01.2021. ;
'qunutes of the CLU committee meetmg held on 6.4.2021

2.
23, Govt: Memo No. 1066/Plg. 1(1)/2021, Dated 25.06.2021.
‘4. From  the -M.C., HMDA Letter No 024324/5KP/CLU/U6/HMDA/
. .03062019 Dated: 05 09.2021. -
5. - Govt. Letter No. 1066/Plg. 1(1)72021, Dated 29 09 2021
6. From the M.C., HMDA Letter.No, 024324/SKP/CLU/U6/HMDA/
_03062019 Dated: 09 11.2021.
‘ e -000-
" ORDER: -

Gt The draft vanatzon to the land use envusaged in the notmed Master Plan-2020

wde G.0.Ms.No.288, MA, dt:03.04. 2008, issued in Government Memo 3™ read above,

was pubhshed in the next issue of extraordmary issue of the Telangana Gazette

No.132, Dated:5.7.2021. No ob]ectmns or suggestions have been received from the

pubhc within the stipulated period. It is reported by the Metropohtan Commissioner,

.. Hyderabad Metropolitan Development Aethom..aydenabad-tbat—t#e FEpplicapthasc i
- paid an ‘amount of Rs.44,79,584/- (Rupees Forty Four Lakhs Seventy Nine Thousand ; ;

- Five Hundred and Eighty Four only) paid vide Ch.No.1412, dt: 16 10 2021 towards

conversmn charges. Hence, the draft vananon is conﬁrmed

=l follomng nohﬁcahon shau be pubhshed in the next issue of Extra-
ordmary of the Telangana Gazette. :

3. - The ‘Metropolitan Commlss1oner Hyderabad Metropohtan Development
Authonty, ‘Hyderabad shall publish a notlce in newspapers as specified in sub-
“section (4) of Section 15 of HMDA Act, 2008 ‘on or before the date of Gazette
Notmcatmn and furmsh the copies of sarne to the Government

e NOTIFICATION

In exercise of the powers conferred by sub- sechon (1) of section 15 of
Hyderabad Metropohtan Development ‘Authority ‘Act, 2008 (Act No. 8 of 2008), the
‘Government hereby makes the followmg vapiation to the land use envisaged in the
0 "f)ed Master Plan vide G.0.Ms:No:288, MA, dated 03.04.2008, as required by sub

se”“t“on (1)‘of the: sa1d section _ s e e

P

V’A'RIATION

The SIte in Sy.No.82 situated at Bollaram (V), Jinnaram (M), Sanga Reddy
District to an extent of 29863.89 Sq. Mtrs, wh1ch is ‘presently earmarked as
Manufactunng use Zone as per the notified Master Plan notified by the Government
vide G.0.Ms.No:288 MA dt: 03.04. 2008 is now desrgnated as Residential use zone,
subject to the fo]lowmg conchttons

= a) The. apphcant shall comply the condmons lald down in G.0.Ms No. 168 MA Dt
07. 04 2012, ..
b) The appli ,nt shall obtam prior perm:ssmn from 'HMDA  before undertakmg
any development on the site under reference ;

P.T.O



) If any dlspute ‘occurs regardmg ownershrp of the apphcant will be the whole
- responsible for that. = : B
'---r-d):,.,..The applxcant— is whole responsrble n‘ any dlscrepancy occurs in the ownershlp Vi
Lsissaspectss & > aspects & if any. htzgatmn oceurs, the Change of Land Use: ;

" grders vnll be withdrawn: without: any notice. : i

~e) CLU shall not be used as proof of any title of the. Land

f) The applicant has to fulfill any. other condmons as may be tmpdsed by th'e ;

- Competent Authonty :
g) The Change of land Use does not bar any pubhc agency mcludmg HMDA/ Local

- Authority | acqu:re land for any public purpose as per law. :
~h) To dem _‘sh the existing old sheds and old building before undertakmg any
: "develo‘ﬁﬁfent on the sue under refjence_ .

SCHEDULE OF BOUNDARIES

sokastiiid Exrstmg G+5 and G+2 bmtdmgs :
. West : Existing shed and MEDRICH-Bio company
= - and Photon Energy Company
- North : Nelghbours land.
- South : Existing 18mts wide BT road and TRANSGENE bio research and
‘ deyelopment company- : oy :

(BY ORDER.AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR
SPEC!AL CHIEF SECRETARY TO GOVERNMENT

To"

~The Comm1ssroner of Pnntmg, Statwnery & Stores Purchase, Hyderabad

The Metropohtan Commissioner,’
ﬁmera‘bad M’é‘tmpohtaza@euekeprnent.g

Copy to 1

The: mdmdual throug the Metropohtan Comm1ssroner Hyderabad
Metropohtan Development Authority, Hyderabad:

The Special Officer and Competent Authority,
- Urban Land Ceiling, Hyderabad. ¢in name cover)

\L‘:.‘ ‘derabad

= = i d
T I L i i

,The District Collector, Sanga Reddy District.
;"Sf /Sc

 /IFORWARDED BY. ORDER//

AECTION OFFICER

e AT




LCRQZZOOOIS 5893

ed:13/08/2020

.0 .. . MenchuNagesh, -
REVENUE DIVISIONAL OFFICER, .~
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CLEARANCE

(Pro-Active and Résponsive Fatilitation by Interactive;:

andVItuousEnwronmentalSmgle-WmdawHub) I

R

“Date: 02/06/2022

Government of India
- Ministry of Environment, Forest and Climate Change
(lssued by the State Env:ronment Impact Assessment
' Authorlty(SEIAA) Telangana)

The Director
GREATER INFRA PROJECTS PRIVATE LIMITED
; Greater ]nfra Prorects anate Limited
Metro station, Near, Plot no: 217/A, .
“Mathrusree Nagar Mryapur :
_Telangana 500049 ;
-500049

,S_ubjeet Grant of Envrronmental Clearance (EC) to the proposed Project Actlwty

~ under the provision of EIA. Notifi catlon 2006 regardmg

‘SlrIMadam
SR - Thisisin referenq_ext_
‘in: respect ;of project subrp
.SIA/TGIMIS/265811/2022 date 037/
.clearance granted to the pro; ect

ElAA vide proposal number
e p pa'- jculars of the enwronmental

L ‘EC !dentrf’catlon Nor ;
File No. i 581/2022

; Pro;ect Type : “’é‘ X 5

~ Category ';f e

i _Pro;ectlActwrty mcludm ll m rand Construction prOJects
Schedule No. 'q‘.{‘ ..—, ‘
Name of Project .%réater Infra's C. S.Rao by M/s Greater

lnfra F’rOJects anate Limited

17 'Name of.Company/ofganizafiiqn_ . 'GREATER INFRA PROJECTS PRIVATE

s N iR .,LIMITED ;
8. Locatlon of PrOJect Vi ?'.__.Telangana

9. TORDate T R NIRRT

The pro;ect detalis along wrth terms and condltlons are appended herewrth from page
no 2 onwards ,

(e-srgned)
Sri Swargam Srinivas
Member Secretary
SEIAA - (Telangana)

Note A valid enwronmental clearance shall be one that has EC .'dentlflcatron
number'& ‘E-Sign generated from PARIVESH Please quote ldentrflcatlon

number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - E_CZZBQSBTG{_ZMQZ . File No.- SIATG/MIS/265811/2022 Date of Issue EC - 02/06/2022 Page 1 of 14



L This has -reference ‘to ‘_jrgu:_-répp,l_ic;'étioiﬁ_: - J
SIA/TG/MIS/265811/2022) accepted oni 18.04.20

d online on 03.04.2022- (Proposal No.

‘ [ pted 04.2022; secking Environméital Clearance for L
the proposed Residential Villas construction project titled Greater Infra's C.S.Rao Green )
Valley by M/s. Greater Infra Projects Private-Limited, Sy. No. 82, Bollaram (V),

Jinnaram (M), Sangareddy Distr: pital cost of the project is Rs. 65.0 C_r‘ore_s.

I It is noted that the proposal is for Residential Villas construction project in a total plot atea
of about 29,672.9 Sq.m. Out of that, Green area is 3,215.0 Sqm The total Built-up area is
27,193.9 Sq.m.. The project conmsists of Residential Villas-with (G Floors) ‘to
accommodate a total No. of 84 units and Amenities = 1 {C+.G+ 2Floors) & Amenities - 2
(G + 2 Floors). It is also noted that adequate.Parking area will be: ded “with two

- parking spaces each. The amenities fto_:.bé'pg_()vi@g@;iﬁdl}.gdéf‘dséﬁ*ag':e%Ti'éaﬁneanlhﬁf(STP),
‘Community Centre, MSW Segregation point. The total power requirement of the project
will be met from TSSPDCL. In case of power failure, power ‘backup shall ‘be provided
through D.G. sets of capacities - 2 ,-which will be enclosed t

V. ‘The proposal has e with’ otification, 2006
the ‘proposal in its-
Hearing as it is & 1 Onithe;in
made by the proponent-and the'consultant M/s *Team*Labs & Consultants,:

- Committee considered the project proposal ‘and recommended for issue of Environmental

Clearance. The State Level Enivironment Impact Assessment Authority (SEIAA) Telangana

in its meeting held on 09.05.2022 examined the proposal and recommendations of SEAC,

Telangana for issue of Environmental Clearance. Accordingly, after discussions in the -

matter and considering the recommendations of SEAC-Telangana, the SEIAA-Telangana .

‘hereby accords prior Environmental Clearance to the project, as mentioned atParaNo.

I urider the provisions of EIA Notification-2006 and its subsequent amendments issued

under Environment (Protection) Act, 1986 subject to implementation of the following

Ve

g Ay

specifi¢ and general conditions.

EC Identification No. - EC22B038TG121492 File No. - SIA/TG/MIS/265811/2022 Date of Issue EC - 02/06/2022 * Page 2 of 14



A. Specrfic Condltlons' !

( ) . » (1) The pro;ect proponent shall provrde for adequate fire safety measures and equlpment

“.as per ‘National Buﬂdmg Code/reqmred by Fire Services ‘Act of the State and
mstrucnons 1ssued by the local. Authonty/Dxrectorate of fire, from time to time.
Further the prOJect proponent shall- take ‘necessary perrmssmn/NOC regardmg fire
safcty from Competent Authorlty as reqmred

(11) : The proleet proponent shall obtam all necessary clearanoe/permmsxon from all
- relevant agencies Jncludmg town plamnng authority before commencement of work.
All the construction shall be done in accordance with the local building byelaws.

(111) The Consent for Opera’non (CFO)/Ocoupancy Certificate sha.ll be issued only after
gefting necessary pernnssron for reqmred water supply from HMWSSB/concerned
authonty .

'(1v) The pro_]ect proponents o,&’ ")nltﬂl‘lng’plag"t& the satlsfactlon of the State
i 5023, ,teécbnﬁnuouslya;eomton 1he treated waste water being
the _,_atl,;log_gmcrbactena.

's prage@nd recharge should
o&éﬁa 1lding Byelaws, 2016.
“h# %e-iarovxded for rain water

(i) Ram water harvestmgj‘q, oof an-off:s 31e§1:nted Before rechargmg pre-
.o freatment ‘must be done fb%e;nove SUS pp 1itna'ttée o1l and grease A sump may also
. be consimcted along w1th Ram water harvestmg pits to save water :

(vm) Separate wet and dry bms must be prov1ded in eaeh unit and at the ground level for
- facilitating segreganon of waste. Solid ‘waste. shall be segregated into wet garbage -
~and inert" materlals “Wet garbage shall be composted in Organic Waste Converter.
Demgnated ‘area shall be prov1ded for solid waste management ‘within the premises
which will include area for segregatron compostmg The mert waste from pro_]ect _

- will be sent to dumpmg srte sk . : ,

(ix) Trafﬁe congestlon hear the entry and ex1t pomts frorn the roads adjoining the
_proposed project site must be. avmded Parkmg should be fully internalized and no

. -pubho space should be ut111zed.

(x) | The company shall draw up and 1mp1ement corporate soc1al responsibility plan as per
the Company’s Act of 2013.

EC Identification No. .:E'ozzagaar_e_jz149'2j_ File No. - SIA/TG/MIS/265811/2022 . Date of Issue EC - 02/06/2022 - Page 3 of 14



(x1) The- proponent” shall - earmark funds under -Corporate - Envrronment Respon51b111ty ()
(CER) for the activities such'as waste Management Solar Street: L1ghts Drinking -
Water, Health Camps, Rain Water harvesting, Training & Education and Avenue
Plantation etc.” The activities proposed under CER shall be restricted to the affected
area around the project. Theé entire activities proposed under the CER shall be treated
as project and shall be monitored. ‘The momtormg report shall be submitted to the
regional office as a part of half yearly compliance report, and to the District Collector,

It should be posted on the webs1te of the pro_;ect proponent

B Standard CoudlthS‘

L -Statutory,eomplianceé

i. The project proponent shall obtain all necessary clearance/permission from all
relevant agencies mc]udmg town lannmg authonty before commencement of

-work. All the cons Ol.l‘ff_s 1

byelaws i

iL.

nd ents '(1f any); adopt green
/ by adoptmg Energy Conservation

iii.

to R adequacy of fire ﬁghtmg equrpment

etc. As per Natlonal ,-.:Bmldmg Code ‘including - protection measures from
hghtemng etc.

“iv. The prolect proponent shall obtain forest clearance under the prov1s1ons of
Forest (Conservation) Act, 1980,1n case of the diversion of forest land for no- **
forest purpose involved in the pro_| ect. i

v: The pro_;ect proponent shall obtain the necessary permission for drawl of
ground water / surface ‘water required for the project from the competent
authority. : ;

vi. A certificate of adequacy of available power from the ageﬁcy supplying power
to the project along with the load allowed for the project should be obtained.

EC Identification No. - EC22B038TG121492  File No. - SIA/TG/MIS/265811/2022 Date of Issue EC = 02/06/2022 Page 4 of 14



vii. ‘All other. statutory clea:ances such as the approvals for storage of diesel from

Viii.

Chief Controller of Explosives, Fire Department, Civil Aviation Department
shall be obtained, as apphcable by pI‘OJeCt proponents from the respective
competent authon’nes o

The prov151ons of the Sohd Waste Management Rules 2016, e-Waste

-:(Management) Rules, 2016, and the Plasncs Waste Management Rules, 2016,
shall be followed '

The project proponent shall follow the ECBC/ECBC-R prescnbed by Bureau
of Energy Efficiency, mestry of Power strictly. ;

IL Air quality momtormg- and preservation:

Lk

iii.

iv.

: Constructlon site shall ébe
‘begins. Dust, smoke & other air pollution measures shall be prov1ded for the

Notification GSR 94(E)-dated 25.01. 2018 of MoEF&CC regarding Mandatory
Implementanon of Dust M]tlgatlon Measures for Construction and Demolition
Act1v1t1es for pro_|ects requmng Envxronmenta] Clearance shall be complied
mth

.nfed to contain the current

The pchct

: momtormg

‘exhaust ,p'";-h'e1ght shall be as per the
ontr 'ol Board (CPCB) norms.

dequately bamcaded before the construction

bmldmg as well as the site. These measures shall include screens for the
bmldmg_under eonstructlon contmuous dust/wind breaking walls all around
the site (atleast 3 meter helgh Plashc/tarpaulm sheet. covers shall be

. provided for vehicles brmgmg in sand, ¢ément, murram and other construction

Vi,

Vii.

EC Identification No. - gcz}zsoaaret_jzimgé File No. - SIA/TG/MIS/265811/2022  Date of Issue EC - 02/06/2022 ~ Page 5 of 14

materials .prone to causmg dust. pollutlon at the site as well as taking out debris
from the stte

'-‘Sand murram Toose so1l cement, stored on s1te shall be covered adequately so

as to prevent dust pollutlon

Wet Jet shall“be -prov'lded for gnndmg and etoﬁe cuttmg |



Viii,

Unpaved surfaces and loose soil shall be adequately sprmkled w1th water to

suppress dust

All constructlon and demoh’uon debris shall be stored at-the site (and not
dumped on the roads or open spaces outside) before’ they -are properly
disposed. . All demolition and construction waste shall be managed as per the
provisions of the Construction and Demolition Waste Management Rules
2016. :

For indoor air quality the ventﬂanon provisions as per Nattonal Building Code
of India.

NI  Water (fuélity monitoring and preservation:

i

ii.

iii.

iv.

Vi,

vii.

viii.

‘ no meact o other S

The natural drain system should be maintained for cnsurmg unrestricted flow

of water. No ~construction. b lowed to obstruct the natural drainage
through ‘the site,;on . ' T bodies. Check dams, bio-swales,

Iandscape an *t_her; sustamable urban dralnage systems (SUDS) are allowed

Insta]latlon of dual”pipe, plumbing=fo supplymg fresh water for drinking,
cooking and bathmg etc arid Dtherafor supply of recycled water for flushing,
Iandscape ungatlon, car was}ung, thermal coolmg, condltxonmg etc. shall be

done

Use of water savmg devmes/ﬁxtures (viz. low flow ﬂushmg systems; use of

low ﬂow faucets tap aerators etc for water conservation shall be incorporated
in the bulldmg plan

Separation of grey and black water should be done by the use of dual
plumbing system In case of single stack system separate recirculation lines
for ﬂushmg by giving dual plumbmg system be done,

Water demand during constructlon should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred,

EC Identification No. - EC22B038TG121492  File No. - SIATG/MIS/265811/2022 Date of Issue EC - 02/06/2022 Page 6 of 14



xii,

xifi,

xiv.

A rain water harvestmg pla.n needs to be deSIgned where thc recharge bores of

minimum one recharge bore: per 5,000 square meters of built up area and
storage capacity of minimum one day of total fresh water requirement shall be

- . provided. 1In areas where ground water recharge is not feasible, the rain water

should be- harvested and stored: for reuse. The’ ground water shall not be
withdrawn without approval from the Competent Authotity.

All recharge should be limited to shallow aquifer.

Any: ground water dewatering should be properly managed and shall conform
to the approvals and ‘the guldehnes of the CGWA ' in the matter. Formal
approval :shall be taken from the' CGWA for any ground water abstraction or

dewatenng

No sewage or untreated efﬂu}'nt water would be dlscha.rged through storm
water drams ) ot

under Schedﬁlﬂe of Envit " \‘%«,
thereof «S‘ ] an should be ‘moni red on a regular basis. In

of tréated sewage shall be conducted

mtormg of . ter quzil

waste processmg plant &STP

| Necessary measures shouid be maﬁe to mmgate the odour problem from Solid

IV ; -*—'Nois_e momtorm‘gian'd preventmn:

L

EC Identification No. - EC22B038TG121492 _ File No. - SIATTG/MIS/265811/2022 Date of Issue EC - 02/06/2022

' 'Ambxent n01se levels shall conform to remdennal area/commercxal

areafmdustnal area/sﬂence zone ‘both dunng day and n1ght as per Noise

; Polluuon (Control and regulatlon) Rules, 2000. Incremental pollution loads

on the ambxent air and ' noise quallty shall be periodically monitored durmg

}ccnsn'ucnon phase. Adequate measures shall be made to reduce ambient air
“and noise level during construcuon phase SO as to conform to the stipulated

standards by CPCB/SPCB
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ii.

Noise lével’ survey shall be carned as. per the prescribed guidelines and report

in this regard shall be submitted to Regmnal Officer of the Mmlstry asa part -
of snx—monthly comphanoe report i

1. Acous‘ac enclosures for DG sets, noise barriers for ground-run bays, ear plugs
for operating personnel shall be implemented as mitigation measures for noise
impact due to ground sources.

V.  Encrgy Conservation measures:
L ‘Compliance with the Energy Conservation Building Code (ECBC) of Bureau
a of Energy. Efﬁc1ency shall . be ensured. Buildings in the States which have
notlﬁed their.own ECBC, shall comply with the state ECBC.

ii. Outdoor and common area hghtlng shall be LED. Proposed energy saving

iii.

iv.

V.

vi. i : ' ‘energy consumpnon in
bulldmgs by usmg deghgnfelementséglégg bmldmg orientation, landscaping,
efficient bmldmg ] elgﬁﬁ;“a‘ﬁppff")jpn’ te. fenestratlom increased day lighting
demgn and therm 1" m; C. shéi‘]l be: ~mcorporated in the bu11d1ng design.
Wall, window and: roof u-value$ sff"ll be as per Energy Conservatlon Building
Code (ECBC) specifications.

- vil.  Energy conservation measures like installation of CFLs / LED for the lighting
- the area outside the building should be integral part of the project design and
should be in place before pro_]ect comm1ssmnmg

viii.  Solar g power shall be used for hghtmg in the apartment to reduce the power

EC Identification No. - EC22B038TG121492 - File No. - SIA/TG/MIS/265811/2022 * Date of Issue EC - 02/06/2022

load on grid. Separate electric meter shall be installed for solar power. Solar

‘water heating shall be prov1ded to meet at least 20% of the hot water demand
 of the commetcial and instifutional bmldmg or as per the requirement of the

local building bye-laws réquirement, whichever is higher.

" Page 8of14
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VI  Waste Management"

& R

i

iv.

vi.

Vil

EC Identification No. - EC22B038TG121492 _ File No, - SIATG/MIS/265811/2022  Date of Issue EC - 02/06/2022

A certificate from the- competent authonty who are handhng mumc1pa1 solid
“wastes, shall be obtamed mdlcatmg exxstmg civic capacities of handling and
thelr adequacy to cater to the M S. W generated from the pro_]ect

Any hazardous waste including biomedical waste should be disposed of as per
applicable Rules & norms w1th necessary approvals of the Telangana State
PoIIut1on Control Board :

Dlsposal of muck durmg eonstructlon phase shall not create any adverse effect
on the - netghbourmg ‘communities -and be. dlsposed taking the necessary
precautions for general safety and. health aspects of people, only in approved
sites mth the approval of competent authonty

Separate ‘wet a.nd dry 'b1ps, must orovided m,_each unit and at the ground
level for facﬂltatlng egregation. of waste, Solid ,a'ste shall be segregated into
wet garbage and aterial

bricks, AACS%F- e&w
- other envxronme {

the prov1510n of Fly Ash Notlﬁcahon'of September 1999 and amended as on
27 August, 2003 and 25 January 2016.

managed S0 as to stncﬂy conform to the Constructlon and Demohtlon Waste
Management Rules 2016 et B

Used CFLs and TFLs should be properly collected and dlsposed off/sent for
recychng as perthe prevallmg guldehnes/ rules’ of the regulatory authority to

- avmd mercury contammatlon
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VIL. Green Cover:
1. Topsoﬂ should be stnpped to.a depth of 20 cm from the.areas. proposed for
' bulldlngs ‘Toads, paved areas, and- external services. It should be stockpiled

approprlately in des1gnated areas and reapplied during plantation of the
proposed vegetation on site.

ii. No tree cuttmg/transplantatlon has been proposed in the instant project. A
minimum of 1 tree for every 80 .Sq.m of land should: be planted and
maintained. The existing trees will be counted for this purpose. - The
-landscape plannmg should include plantation of native species. Thé species
with heavy foliage, broad leaves and wide canopy cover are desirable. Water
intensive and/or invasive species should not be used for landscapmg

iii.  The green belt design along the penphery of the plot shall achleve attenuatron
factor conformmg- to. the .day.

: . The open spaces msrde the
' th vegetation of indigenoUs

: mldmg shall be restncted to
' vaTent"egulauons The proponent

iv.

c. Parkmg normé as per localhreguéfétlon

il.  Vehicles hired for bringing construction material to the site should be in good

condltlon and should have a pollution check certificate and should conformto * *

applicable air.and noise emission standards be operated only during non-peak
hours

il Adcquate number of parkmg spaces shall be provided for visitor vehicles. Rest

room facilities should be provided for service population. The proponent shall

provide public convenience facilities such as toilets, bathrooms, waiting rooms
etc. for the drivers, workers etc. so as to maintain cleanness/hygienic
conditions in the surroundings of the project.
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X.

i,

Human health issues:

iL.

i,

All workers workmg at the constructron sitt and involved in loading,
unloadmg camage of constructmn material and construction debris or working

in any area with dust pollution sha_._ll be provrded w1th dust maski

For mdoor air quality the ventﬂatlon prov1s1ons as per Nat10nal Bu1ldmg Code

of Indla

Eﬁﬁérgéhésf"-prepéfédn,eﬁss plan based on the Hazard identification and Risk

Assessment (HIRA) and Disaster Management Plan shall be 'ixﬁ'pleménted.

1 awell : nmcntal‘pollcy ‘The environmental
polrcy should prescnbe:fo siandardr operétmg procedures to have proper checks
and balances and to brmg into.focus .ag;gmfrmgements / dewatlon / v101at10n of
the envxronmental condxtrons sl e

A separate Envuonmental Cell to momtor the envnonmental condmons / norms
with qualified: personnel shall be: set up. -

‘Action plan for unplementmg EMP and’ envuonmental condmons shall be
- prepared. The year wise funds earmarked for environmental protectlon measures
shall ‘be. kept in separate and not to be diverted for any other purpose. Year wise

progress of 1tnplementat10n of action plan shall be reported to the Mrmstry /

. -:Reglonal Oﬁice anng w1th the Six. Monthly Comphance Report

v,

The proponent shall stnctly follow the OM No. 22 65/217-IA 101, dt: 25.02.2021
and Implement the commrtments made" by pro_]cct proponcnt as a part of CER

- contained'in EIA/EMP report.
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il

iv.

Vi
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B. General Conditions:
Th'is order is valid for a period of 7 year§ from the date of issue of this order.

“Consent for Establishment” (CFE) shall be obtained from Telangana State Pollution
Control Board under Air and Water Act before the start of any construction work at site
under Air (Prevention and Control of Pollution)’ Act, 1981 and the Water (Prevention
and Control of Pollutlon) Act 1974.

Consent for Operation (CFO) of the project shall be obtained from thie Telangana State
Pollution Control Board as requued under the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974, after
obtalmng CFE of the Board, before occupancy.

The proponent shall not carry out. any. constructlon activity in the carmarked Open area,
Green area & Road area -0f* the pro;ect ‘as commltted by the project proponent Any
5 C

outside the premises until their
ill such time they shall reuse

The prop’onént s
pro;ect’s outlet i 15‘

ractices & Energy audn
es.. Include the species of
lan

¥

All the condmons hablhues and;.legal prowsmns contamed in the EC shall be equally
applicable to the successor management of the project- in the event of the project
proponent. transfemng the ownership, maintenance of management of the project to any
other entity.
The proponent shall submit the Environmental Statement for every financial year in
Form-V to the State PCB as prescnbed under E(P) Act, 1986, as amended subsequently
, and will be put on the website of the project.

Oﬂicmls from the TSPCB and . Integrated Reglonal Office of MoEF&CC Gol,
Hyderabad who would be monitoring the implementation of environmental safeguards
should be given full co- operation, facilities and documents/data’ by- the project
proponents dunng their inspection. A . c0mplete set of all the documents shall be
submitted to the TSPCB and CCF, Integrated Regional Office to MoEF&CC, Gol,
Hyderabad
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XVil

Xviil.
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f ’?.ﬁ) )
\,-; ) | .

e

The: proponent should unplcment the pro;ect as per-the dBtHlIS mientioned. in‘this order.

In the case of any - change (s) in. the scope of. the project the project would require a
fresh appraisal by this. SETAA. No further expansion or modifications in the project
shall be carried out without prior approval of the SEIAA, TS.

: The project proponent shall subm1‘t the copies of the eﬁwronmcntal -clc'a.ranoe to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant

offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The pro_]ect proponent shall obtain all other statutory clearances, as: apphcable ﬁom the

~competent authorities.

The project proponent should advemse in- at least two local Newspapcrs w1dely
circulated in the re gion, one of which shall_ be in the vernacular language informing that
the prolect has becn ace ;ded =clearance and cop1es of clea:ance Ietters

Recurnng éost'
lakhs/annum durmg

hall lie :yy]th the National Green
Wé"s ﬁbed ‘under Section 16 of the’

Conceahng the factual data or fallure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and atiract action under the provisions

of Envnonment (Protecnon) Act, 1986 mthout any pnor notlce

'Ihese stlpula’oons would be enforced among others under the ‘provisions of Water .
(Preventlon and Control of Pollunon) Act, 1974, the Air (Prevention and Contiol of
Pollution) Act, 1981, the Environment (Protecnon) Act; 1986, the' Public Liability

(Insurance) Act, 1991 and EIA Notlﬁcatlon, 2006 and its amendments thereof. ‘
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- Xix. Grant of EC is also subject to Clrculars 1ssued under the EIA Notiﬁcanon 2006, ‘which
are available on the MOEF websxte WWW. nanvesh mc in

~~

"

Sd/-- -Sd/-
MEMBER SECRETARY MEMBER
SEIAA, T.S. . SEIAA, T.S.
To,
- Sri. Manne Ravn, Director,
. Greater Infra's C.S.Rao by

M/s. Greater Infra Projects Private lelted

Metro Station, Near, Plot No:217/A;

Mathrusree Nagar, Mlyapur, Telangana 500 049
'Ph No: +91 92465 67337 -

Mail id: gr_eatennfra@gmall.ctm}_ .

!
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 Sdf-
CHAIRMAN,
SEIAA, T.S.

Srinivas
Member Secretg

Date: 6/2/2022 3:21:43PM
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY TS-bPASS
APPROVAL FOR LAYOUT PERMISSION'

TS-bPASS DRAFT LAYOUT LETTER

Application No. : Date : 26 July, 2022

To :
M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors. - MANNE.. RAVI ‘AND OTHERS, sfo
NARASIMHARAO EiEE -

Sir, . s i : i ;
Sub: HMDA - Plg Dept - Layout w1th Housmg Under Gated Commumty (Wlth Compound Wa[l) in Sy Nos NA
situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sq.m belongmg to M/S
GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Dlrectors MANNE RAVI AND OTHERS, s/o

NARASIMHARAO TechnlcalApprovaI Accorded Reg ‘

Ref: 1. Apphcation of 005547/LO/HMDA/1072/MED/2022 Dated 25/05/2022
2. This oﬁ’ce DC Ietter addressed ‘to the appli

Sanga Reddy Dlst toan extent of

_Ilaram Vlllage, Jlnnaram Mandal

29, 672 94 Sq.mtrs. has been techmcally a .
Corporatlon, ; Jmnaram Mandal

This is for inforrnation. o ‘
“Yours Faithfully

apolitan Commissioner, HMDA

_Planning t.)f_ﬁce'r‘
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